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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

FRIDAY, THE TWENTY FIRST DAY OF NOVEMBER
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH

ARBITRATION APPLICATION NO: 29 OF 2025

Between:

M/s. CJ lnfracon Private Limited, A Company incorporated under Companies Act,
2013 having its registered office at. Plot No.2, lnstitutional Area, Lado Sarai, New
Delhi - 1 10030 Represented by its Director and Authorised Signatory Jyotirmoy Daw,
S/o. Late Anadi Nath Daw Aged 60 years, Occ. Business, R/o. P3/09, Tower 5,
Silver City, Sector 93, Noida, U.P. - 201 304 Email. jyotirmoydaw@yahoo.com

...APPLICANT

AND

1. M/s. Machine Tools Aids (lndia), A Proprietary Concern Rep. by Sri. V.S.S.N.
Murthy Raju Sagi Office at. H. No.62 and 71l3Rf ,201, Grande Towers, S. R.
Nagar, Hyderabad - 500 038 Also at. Plot No. 83/8-3, Phase-|, l.D.A.,
Jeedimetla, Hyderabad - 500 055 Email. mtaindia@gmail.com

2. V.S.S.N. Murthy Raju Sagi, S/o. Venkata Rama Raju Sagi, Proprietor of M/s.
Machine Tools Aids (lndia) Age 67 years, Occ. Business., R/o. C/o. H. No. 62
and 71l3RT,201, Grande Towers, S. R. Nagar, Hyderabad - 500 038 Also at.
Plot No. 83/8-3, Phase-|, l.D.A., Jeedimetla, Hyderabad - 500 055

...RESPONDENTS

Arbitration Application Under Section 11 (6) of the Arbitration and
Conciliation Act, 1996 praying that this Hon'ble Court may be pleased to appoint
sole arbitrator on behalf of both the parties for deciding the difference and disputes
that arose between the Applicant and Respondents in respect of the Work Order
dated 0111112017 and other subsequent work orders.

Counsel for the Applicant : SRl. P. S. RAJASEKHAR

Counselfor the Respondents: SRIALLURI DIVAKAR REDDY

The Court made the following ORDER:



of

ORDER:

Heard ivlr. P.S.Rajasekhar, learned counser ror the applicant

and Mr. A.lluri Divakar Redd1., learne d ci,Lrosel for the

respondents.

2. By order dated 31.1o.2o2s, this court proposed to appoint

Mr. Justice Abhinand Kumar shavili, a ftrrmer Jurlge of this court

as an indepr:ndent Arbitrator to adjudicate the ,lispute between

the parties. The order dated 31.10.2025 is extr.ra"cted hereunder

for easy reference:

"Mr. P.S.Rajasekher, lcar.ncd cou,scl lbr the erpplit;ant.
Mr. Alluri Dival<ar Reclcly, learnccl cournsel for Lhe r.,lspondents.
Thc rvork order craterr 0r.rr.2orr (ri.r.A.4), issrLccr upo, thc

applicant b1' respondc.t No. r reprcse.tecl by ts proprietor
(respondent No.2), contains claust: No.l5, rvhicrL provides for
dispute resolution through arbitration bv sole Arbitrzt:or. Applicant
has in'oked trre said arbitration crause uid.e .otice dated
o9.o9.2o24, in respect of certain disputes arising orrt of the work
order, which remained unreplied.

Accordi,g to trre appriceurt, it has arso formary approached
respondent No.2 to settre the dispute amicably by opening an
Escrow a<:count in Axis l3ank in order to secure trre payments due
to its clients, which were to be rereased by trie Grear-er Hyderabad
Municipal corporation (GIJMC). Flowevcr, respondert No.2 warked
out from such agreement and reft the applicant with ,o other option
than to invoke the arbit.ation clause. .r'herefore, the applicant
approacht:d this court under section 1 r (s) ancr r i(6) of the
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Arbitration and Concilliation Act, 1996, for appointment of an

independent arbitrator.

Respondents havc appeared on notice and filed a counter-

affidavit.

Learned counsel for the respondents has referred to the contents

of the counter-affidavit, rvhich contain the merits of the disputc

existing between the part.ies. Apart from that, he has submitted

that efforts for ermicablc sr:l tlemcnt were not made before invocation

of the arbitration clause.

I{owever, it appears from a perusal of the statement made in

Para 14 of the arbitratiorr application and Para 10 of the counter-

affidavit that respondcnr No.2 has accepted that applicant had

formally met him for opcning of an Escrow account in Axis Bank,

but the matter could not be resolved as the said Bank denied to

open such an account because of existing Cash Credit account.

Apart from that, the respondents have refused the allegation that
they arc dcfzrulters in making the payments due to the applicant.

On consideration of' ttrc rival submissions of parties and on

perusal of thc aforesaicl relevant rccords placed by both parties, this

Court is of the view that ingredients for invocation of arbitration

clause have been made out in a subsisting work order, which too

providr:s for dispute resoiutiou through arbitration. As such, this
Court proposcs to appoint Mr. Justice Abhinand Kumar Shavili, a

former Judge of this Court, (Resident of Door No.10-3-555,

Vijayanagar Colony, near Andhra Bank Chowrasta, Hyderabad- 57;

Mobile No.9440896303) as independent Arbitrator to adjudicate the

dispute between the parties.

The proposed Arbitrator is requested to submit a declaration in
terms of his consent and a declaration in terms of Section i2(1)

read with Schedule VI of the Arbitration and Conciliation Act, 1996.

Registry is directed to communicate this order to the proposed

Arbitrator

Let the matter be listed after two weeks with the response, if
any, of the proposed Arbitrator."

/
/



3. The pr<lposed Arbitrator- has submitted his; consent along
with a decla:'ation under section r2(r) read with Schedule vI of
the Arbitration and conciliation Act, 1996 (hereinafter referred to
as the ActJ by letter dated 07.It.2O2S.

4. Learne. counsel for the a,plicant, thcrefor.:, submits that
appointment of the proposed Arbitrator may be cor-firmed.

5' In that view of the matter, I hereby app.i,t Mr. Justice
Abhinand Kumar Shaviri, a former.Jurdge of this c,-,rrt (Resident of
Door No' 10-3-sss. vijayanagar coron,\,, near Andhra Bank
chowrasta, Hyderabad- 57; Mobire No.94408963()3), to act as an
independent Arbitrator in respccL of thc crispur.c between the
parties

6. Registry is directed to server a xerox cop). of the entire
pleadings to the rearned Arbitr-ator. The rearned Arbitrator is
requested to keep in mind the fee prescribed i' Sciredule IV of the
Act and the time limit prescribed under section 29t\ ofthe Act.

7 ' The Arbitration Application is, accordingly, disposed of.

Miscellaneous applications pencling, if al1.F, shall stand
closed.

Sd/. K. SRINIVASA RAO
JOINT REGISTRARa

//TRUE COPYII
SECTION OFFICER

1. Hon'ble sri Justice Abhinand Kumar stravili, a former Jucrge of High courtR/o. Door No. 10-3.-5qs, vxayanagir corony,-nLlijxnin* Bank chowrastaHvderabad - sz: Mobire N6.'s?+o"asoad3 'i6;$;ili'v".."nser 
) ( arons'with a copy of affioaviiin; ili",fi-papers)

To



2. The S.O. O.S. Section High Court for the State of T'elangana at Hyderabad

3. One CC to SRl. P. S. RAJASEKHAR, Advocate [OPUC]

4. One CC to SRl. ALLURI DIVAKAR REDDY, Advocate IOPUCI

5. Two CD Copies

kul/pr a
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HIGH COURT
DATED:21 11112A25

ORDER

ARBITRATION APPLICATION No.29 of 20

DISPOSING OF THE ARBTTRATION APPLICATION
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